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coMMi1TEE ON PRiVATE M.EMu:Rs' BILLS AND .,-.soL'VTIONS 

(Seveatla Lot Sabba) 

FIFlY~ REPORT 

.1, the Olairman. ot the Committee on Private Members' Bills and Resolutions, 
havmg been authorised by the Committee to present the Report on their behalf, 

, present this Fifty-fifth Report. 

2. The Committee met on 14 Maroh, 1983 for-

I. Examinatjon of the Constitution (Amendment) Bin, 1983 (lnser-
,'1itJn ofnew 'i/tticle 19A)' bySbri Olitta Basu under Rule 
294(1 )(a) of the Rules of Procedure. 

U. Oassification and allocation of ti~ for discussion of Bills (vide 
Appcnd.ix) UDder cJaUiieS (b) and (c) of Rule 294 (1) of the 
Rules of Procedure. 

m. Allocation of time undes: Rule 294(1)(e) of the Rules of Procedure 
to the Resolutions at item Nos. 2, 3 and 4 set down in the List 
of Business for Friday, 18 March, 1983. 

Examination of Constitution (Amendment) Bill 

3. The' Committee considered the Bill and arrived at the following ftodings 
,as a result of their examination of the BiIl:-

Findings of the Committee 

The Constitution (Amendment) Bill, 1983 (Insertion Of new article 
19A) by Shri Chitta Basu. 

The Bill seeks to amend the Constitution with a view to provide that tho 
right of a citizen to have information regarding the affairs of Government and 
official acts of those who represent ~ as public official shall be a fundamental 
right. 

After considering all aspects of the Bill. the Committee recommend that 
the Member may be permitted to move for leave to introduce the Bill. 

Classification and allocation of time to Bills 

4. The Committee then considered classification and allocation of time to 
Bills specified in the Appendix. 

S. After considering all aspects of the Bills, the Committee recommend that 
the Compulsory Population Control (Small Family Promotion and Motivation) 
Bill, 1983 by Shri B. V. Desai be placed in category 'A' and the remainigg 7 Bills 
be placed in category 'B'. The Committee recommend allocation of time for 
each of the Bills as shown in column 5 of the Awendix. 

Alloctltion ai time to Resolutions 

6. The Committee recommend allocation of time to Resolutions as follows:-

(1) Resolution by Shri Sudhir Kumar Giri regarding 2 hours 
Centre-State relationship. 
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(2) Resolution by Shri N. K.. Sbejwalkar rqardiDg edu- 2 hours 
catioDal qualification for a 'member Of Parliament or State 
LegislatU1'e. 

(3) Resolution by Shri Bheekhabhai regarding setting up d. 2 hours. 
a Commission for administration of Scheduled Areas 
aDd welfare of Scheduled Tribes. 

Recornmt1ndiztions 

7. The Committee recommend that -

(i) Shri Olitta Basu be permitted to move for leave to introduce 
his Constitution (Amendment) Bill; 

(ii) the classification aDd allocation of time to Bills by the Committee, . 
as shown in the Appendix, be agreed to by the House; and 

(iii) the allocation of time to resolutions. as shown in paragrapb 6, 
above, be agreed to by the House. 

NEW DELHI; 

14 March, 1983 
23 PhalglNlQ, 1904 (Saka). 

G. LAKSHMANAN. 
Chaimum, 

Committee on PrivQte Members 
Bills and Resolutio~._ 



APPENDIX 

SL Name of the BiU and the Membe .... ill.chargc BiONo. 
No. 

• 3 

I. The Free Legal Aid BiU, 19& by Prof. Madhu 
Dandavate. 

130 of 198a 

II. The R.ecognitiOil of Trade Ullions Bill, 19& by 
Prof. Madhu Dandavate. 

Is8 of 198e 

3· The Natioul Highways (Amendment) Bill, 1983 
(Ammdlllllll of .,tilm fl, "e.) by Shri K. Rama· 

5 of 1983 

murthy. 

4· The Fruit and Vegetable Board BiU, 1983 by 
5hri P. Rajagopal Naidu. 

6 of 1983 

5· The Ceiling OD Marri. Expenses Bill, 1983 by 
5hri B.V. Desai. 

3 of 1983 

6. The Compulsory Population Control (Small 7 of 1983 
Family PromotioD and Motivation) Bill, 1983 
by Shri B.V. Desai. 

7· The Agricultural Workers (Payment of Pension, II of 1983 
FixatioD of Minimum W.s, Compulsory Insu· 
rance and Other Amellities) Bill, 1983 by Shri 
B.V. Desai. 

8. The Representation of the People (Amendment) 4 of 1983 
Bill, 1983 (IrumiDra Df IIIW suI;' JOB, 11&.) by Shri 
B.V. Desai. 
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Category Time re-
recommell' commended 

dcd by the Com-
mittce 
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B !Z hours 

B ill hours 

B Q bours 

B a hours. 

B 1I boUR 

A 1I bours. 

B 1I hour,. 

B a hours 
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